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Petitioner in perscn, The prayer he has made is that
the Misc,Petitions and the Original Applicstion be heard
at an early date, The Division Bench has already allowed
four weeks' time to the Respondents! counsel for filing
reply to all the Misc,Petitions. That time cannot be
curtailed, The matter was ordered to be listed before
Joint Registrar on 14.2,1988., The Original Application
along with the reply to all the Misc,Petitions may be
listed before the Bench on 16,1.1989,

Order(dasti),
The Respondents may be informed of the change in date,

Pt
( AMITA NERJI)
CHAIRMAN

€

gl ey o0 e AT o

Aoy — A
H‘ao;ln é%f?‘g&"% cidl

N VNS hesw & 1A Zaheor Ko
A N ey oty o b
tv\*Ps Ny - 11&14/&(9 1%6[1/&1]7 oo M’//&—

bt 1ot e et 4 v

. 329q)gp Plets brays fr rmﬁ%%w

ﬁg—% orders  cokes 2 5l8T ol w0 >}
o 19383 owd o8l 9y .

AL s P NIV Y wecneel

“F ke c-c-F D-—M\ '/ —.H\W-J/Dwi N
MOM?‘ base e M&m&m“*@*,
- QL wvs—W R .
e oleeh i —ta oﬁs(&:@m{f N
: 4 <o C oo~ w\wxﬁk(~

‘ Co-
\ ‘ he 4 Rtﬁr&(&/\/\ Okec"\ki _
ap At l/\t}:f [ D7 aernad  ew WS




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ..PRINCIPAL BENCH

NlEW DELHI,
Registration 0. A. No. 1197 of 1987,
Mohd. Zahir Fhan cecns Applicant '
Versus
Union of India & others esocn | Respondents.,

Hon'ble Ajay Johri - aM
Hon'ble G.3,Sharma- JM

The applicant in person and Shri
M.L.Verma, learned counsel for the respondents are
present. aAfter hearing the applicant and Sri P.H.F Rame =
Chandani senior standing counsel for the respondent
no.2 an order was issued by this Bench by which the
application was admitted only oﬁ the question of
revocation of the order of suspension. By this order, the
Head quarters of the applicant were also transferred o~
from Allahabad to Delhi during the period his suspension.
jﬁm the application a number of other reliefs have been
claimed but evidently, only relief which is under
coﬁsideration for which the application was admitted, is
the question of revo%ation of order of suspension,
2. By an order dated 11.10.88, the applicant was
advised at his residential address at Delhi about the
revocation of his suspension orders by the Principal
Collector, North Zone, New Delhi vide his circular
letter no.II.39(45)ET /88/2668-2669 dated 5.10.88. By
this order, the Principal,Collector had revoé%éd the

sald order of suspension issued on 4.2.88 by which the



—2-

applicant was placed under suspension at Allahabad,

3. Thus, the relief that the applicant had praved for

has been grantea to him i.e. ,his suspension order

dated 4.2.86 has been revocked by the order dated

5.10.88 vhich was despatched to him on 10.10.88 at his

Delﬁi address., The religf/%;f/yhich the appli;ationA

was admitted has, thereforgamet and in the present
application, no cause of action survives any more. The -

betition is, accordingly dismissed as having become

in fractuous. We make no order as to costs, @

Q, . 7 77 &' ’
P ST o
thf \{kﬂf
MEMBER ' MBER(Z
BER(J) /MEF ABER(A)

Dt/17,1.1989/

Shahid,



